I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO 300 OF 2010
(Arising out of S.L.P. (C) No.12329 of 2009)
Assi stant Commercial Taxes Oficer ... Appel l ant (s)

Ver sus

Ms. I.CI. (India) Limted ... Respondent ( s)

O R D E R

Leave granted.

Heard | earned advocates on both sides.

W are setting aside the inpugned order on the
ground that it does not give any reasons whatsoever. We
do not express any opinion on the nmerits of the case. W
expressly make it clear that all contentions on both sides
are kept open. The H gh Court will decide the matter de
novo in accordance wth | aw

Accordingly, the civil appeal stands disposed of

with no order as to costs.

[ SWATANTER KUVAR]

New Del hi ,
January 15, 2010.



